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by 'NatioJlal IDStrUlllents Ltd. 

;*1150. SHRr BATY.,:'\ SAl1IIAN 
CHAKRABORTY: VV ill the 1'vIinister 
Of INDUSTRY be pleased to state: 

(a) whether the recommendations 
made by the Laibour Departmentt 

Government of West Bengal dated the 
41st April, 1971 in respect of the vic-
timised canteen employees were 
turned, down by the National IMtru-
ments Ltd. management; 

(Ib) whether Office Memo No. 
Pro C.9(32)/63 dated the 4 December, 
1963 from the Ministry of Industry, 
Government of India, addressed to 
the Chairmanl'Mana~ing Director I 
General Manager of the Public Sec-
tor Undertakings 0 f the Ministry of 
Industry On the subject of expendi-
ture on the proviGions of canteen is 
applicable in National Instruments 
Ltd. Calcutta; and 

(c) if S0, why the canteen employees 
were. thrown out of employment? 

THE MINISTER OF STA'rE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CI-u' ~'AN..,IT CIIANt~Ni\ ). 
(a) No. Sir. 

(b) &(c). The circular letter d3ted 
4th December 1963 was addressf'd to 
all Public Sector Undertaking!:i of 
the Mirristry of Indu~try, inc:udiiig 
the National Instruments LimitE:d, 
This matter was, lIQ\VeVer, eXEmined 
by the Company and as it was found 
that the cantf.!cn of the Company is 
run by the Cante~n JVfanaging Com-
mittee and not d(:'partm~ntally, no 
action to change the status of canteen 
workers was taken. As the Canteen 
workers were not the employees of 
CHAKRABORTY: Will the Min'lster 
question of their being thrown out 
of employment hy the cODlpany doe5 
D'Ot arise. 

Be-instalment of Capteen Employees 

1151. SHR! SATYA SADHAN 
the National nLnstruments Limited, the 
of INDUSTRY be pleased to state: 

(a) whether the West Bengal Gov-
ernment could not give effect to the 
recommendation of its Labour De-
partment dated the 1st April, 1971 
and settle the dispute due to lack of 
positive indication from the Ministry 
of Industry, Government of India; 

(b) ,vhether the Ministry of Indus-
try no'v propose to take initiative 
immediately to reinstate in services 
the victin1ised canteen employees 
when four workmen out of 52 of Na-
tional Instrument$ Ltd., have expired 
due to starvation and lack of medical 
treatment and when the Hon ble Sup-
ereme Court by a judgement delivered 
on April 2, 1980 held that the canteen 
employees employed in Railways are 
directly Railway workers; and 

( c) t he details in this regard? 

THE IV1INISTER OF STATE IN 
THE 1\1INISTRY OF INDlTSTRY 
(SHRI Cl-IARANJIT CHANANA): 
( ()) Nc. Sir. 

(b) and (c). Since the ex-canteen 
workers were not the employees ?f 
the National Instruments Limited, the 
question of their victimisation by 
the Company of their re-instatement 
in the service of the Company does 
not arise. However, On humanitarian 
grounds, the management of the com-
pany has already expressed their 
willingness to consider appointment 
of some of these workers against 
future vacancies in a phased manner 
as fresh recruits, subject to their nor-
mal recruitment procedure. 

Reru1aJisation of Canteen Employees 

1152. SHRI SATYA SAD HAN 
CHAKRABORTY: Will the Minister 
of INDUST'RY be pleased to state:' 

(a) w~thte.r, the canteeln emplio., 
yees now in service in National Ins-
truments Ltd., have also not been 




